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‘ . 5=4-94 { | Heard learned counsel ML‘.B.E
wie apnlication is M ' '
fhis ,apf;“zﬁzz ::;]e % Sharma on behalf of applicant
o ang (UL AR . . S8 .
Em of Rs. 50/ _ { Shri Jogeswar Saikia, Perus‘ed the
denosited vide ; statements of grievances and relie
IPGIED No... @E//éj *{ *sought fér in this application., A
Da“’d S . % “heard Sr,C.G. S C. Mr.S,Ali, Issue
V\(\\)\\Q\( Y notlce on the respondents under
~ | registered post and show cause as
qistrar U i o ] .
. f. to why this application sheuld no
! be admitted for scrutiny and gran
i of relief iinconformity with Judgr
| { An 0.A.No,47(C) of 1989 (Abdul Ms!
g ! [ Sirkar Vs,U.0,I & Ors) dated 31-8.
. % List on 12-5-94 for show cau
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‘ 12.5,94 . Learnsd counsel My 8,K, .
K\ S LEZ '
e ¢ : . Sharma for the applicant is presey
kv o S ; Learnad Sr, C.G,S,C. Mr S, Ali
@») . B : _ could not come dus tQ_l personal
| - difficulty,
E Adjourned, List on 17;5.94 f
. -consideration for admission in
, - Pra8sence of the counssl for the
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17.5.94, Counsel of the parties
submit to list this case for
censideration of admission on
[ 24,5,94. B |
| List on 24,5,94 for conside
% ration of admission.
; Also place record of 0.A.4
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'D.A.&O.ﬁe/gay | A

':24;5594' - Notice of motion was issuad ¢

t 5.4,94, Sr, C,G,5,Ce Mt S, Ali subm

lithat‘no instruction has been recaive

by him and therefore, show cause hac

- not baen,submitted. Learned counsal

'Mr B.K, Sharma submits for disposal
oF.the‘case stating that the Case

_ 1s covered vide previous judgment
dated 31.8.90 passed in 0.A No.47(db

Llst on 1.661994 for consxde:

Mr B.K, Sharma is allowed to
amend prayer portion of the appli- -

cation as prayed for. " e
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1,6.94‘ It is an application under
Section 19 of the Administrative |
Tribunals Act 1985 by Shri Jogesuar
Saikia claiming Special Outy Allowanc
“and Deputation Allowance. The applica
is serving as Spec1a1 us Constabla in
FRR Offlce, Mangaldoi,

ThlS appllcatlon is taken up f
hearlng and dlsposal at the admlsSLOn
stage. Heard learned counsel Mr B.K,
Sharma on behalf of the applicant,
Perused the statement of griévances
‘and reliefs spught for in this applic
tion. Also heard learned Sr. C.G,.S.C,
Mr So Ali, |

| The applicant was a Palice
Parsonnel . (Fireman) of SFS0, Assam, H
was transferred and posted in the
establishment of FRR@, Mangaldoi as Ul
vide order under Memo No.FB/101/86/90
dated 14 8.1987 1ssued by the DIG of
Police(A), Assam,
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.opy of the order may be
furnished to the counssl for
the .parties,

By Orders
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! The Deputy Inspector General

Police.(Assam) vide order in letter
No.FA.VII-1/85/PT ,=1/189 dated
‘Guwahati the 8,12,1992 recommehded f
grant of SDA and deputation allowant
to the applicant pursuant to our
previous judgment dated 31.8.1§90 ir
0.A.No.47/89, ,

In view of the above facts and
circumstances we hold that the applic
is entitled to deputatlon and SDA
allowance since he joined sarvica in
FRRO on deputation.and till he. servas
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' ': Thiscapplication under Section
: ' of the Administrative Tribunals Act,
t

' 1 1985 is allowed. We direct the respond
: ! ents to pay SDA and deputation allowan

o
1 1 81nce he'is serving in FRRO, MangaldOL
: ' as édm1831ble under the Rulesy .
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t This application is disposed o
S with the above order.
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' Inform all concerned. 5
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